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Record of Proceedings

Learned counsel for the review petitioner submitted that in order dated 12.5.2016
additional RoE of 0.5% was not allowed for the assets as RPC/NPC certificate required
under Regulation 24(2)(iii) under 2014 Tariff Regulations was not submitted. Learned
counsel submitted that RPC/NPC certificate is required to be submitted only if a
particular element of transmission system is commissioned within the specified timeline
and is beneficial to the system operations. In the instant case, all the elements of the
transmission system were commissioned within the specified timeline and hence there
is no necessity for submission of RPC/NPC certificate. Learned counsel submitted that
the instant assets are eligible for additional RoE and the same may be allowed. Learned
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counsel further submitted that there are certain errors in computation of IDC and I[EDC
and they may be corrected.

2. Learned counsel for TANGEDCO submitted that Kurnool-Thiruvalam 765 kV D/C
line alongwith associated bays and equipments both at Kurnool and Thiruvalam sub-
stations at 400 kV level on 29.11.2014 without commissioning the essential elements at
Thiruvalam and Kurnool Sub-stations and additional RoE should be only allowed only if
the elements are commissioned at the originally planned level. In response, learned
counsel for the review petitioner submitted that additional RoE is claimed only from the
date from which the instant elements were commissioned at planned level.

3. After hearing the parties, the Commission reserved the order in the review petition.
By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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